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< Central Administrative Trlbunal
& - Calcutta Bench

!
< MA Ne.136 of 1

(CA No.4C7 ef 9§§ '

Present : Hon'ble Mr. D, Purkayastha, Judicial Member )

Nirapada Tarafdar
Vs,

Union of India & Ors. |

Fer the Aprlicant : Ms. B.Ghosh Dutta, Ld.Advecate
For the Respendents: ¥s. U, Sanyal, Ld.Advocate

Heard on : 20-5-1998 Date of Crder : 20=5-98

ORDER

This MA has been filed by the applicant for restoration of
the original OA Ne.497 of 1996 which has béen d ismissed fer default
of Aprlicant's Advocate,

2. But 1d.Advecate Ms. B.dhosh Dutta, appearing on behalf of
the aprlicant, submits that when the case was called fer on 16.3.98,
she was in the Court No,l for which she could not come on that day
before me. I have gone threugh the aryrlication and I find that Ld,
Advocate for the applicant was absent on that day for which the case
was dismissed fer default. Id. Advocate Ms, Sanyal, on behalf of the
respondents, submit§ that Court may pass aprreopriate ercer if it deems
fit and proper inthe present circumstances. However, considering the
facts and circumstances and censidering the submissien made by the 1d,
Advocate for the applicant, I allew the application, a‘ter setting
aside the erder dated 16-3-92, fer hearing on 13-7-1998. The Registrar

$s directed to register the case for hearing in the Single Bech,
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(1D. Purkayastha )
Member (J)



